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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO. 5824
TO BE ANSWERED ON 30.03.2026

New Goa Coastal Zone Management Authority
5824. SHRI CAPTAIN VIRIATO FERNANDES:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

whether it is a fact that the term of the previous Goa Coastal Zone Management Authority
(GCZMA) expired on 26 December, 2025;

whether the State Government of Goa proposed the list of names, including ex-officio and
expert members to the Ministry of Environment, Forest and Climate Change (MoEF&CC) for
the reconstitution of the next Authority;

if so, the details thereof including the name of the officials and date on which the said proposal
officially forwarded by the State Government of Goa to the MoEF&CC;

the mandated timeframe within which the proposal of list of names has to be submitted and
whether there was a delay in submission of this proposal within the said timeframe; and

the current status and the specific date of issuance of the official notification for the
reconstitution of the next Authority?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(SHRI KIRTI VARDHAN SINGH)

(a) to (e) The tenure of Goa Coastal Zone Management Authority (GCZMA) expired on
26.12.2025. As per the directions related to the constitution of SCZMA (State Coastal Zone
Management Authority) timely action is required to be taken by the State Governments or
Union territory Administrations for re-constitution of the SCZMAs before the expiry of their
respective terms. The proposal for re-constitution of the GCZMA, including ex-officio and
expert members was sent by the State Government of Goa, vide letter dated 24.12.2025. After
following due process which includes examination, processing, legal vetting etc., the GCZMA
was re-constituted vide S.O. 1034(E) dated 26™ February, 2026 for a period of three years. A
copy of the notification which provides the names/designations of the officials is provided as
Annexure-I. As per provisions of CRZ Notification, in case the State CZMAs are not in
existence due to expiry of their tenure or any other reasons, then it shall be the responsibility of
the Department of Environment in the State Government or Union territory Administrations,
who are the custodian of the Coastal Zone Management Plans of respective States or Union
territories, to examine and recommend the proposals in terms of the provisions of the said
notification to the Ministry.
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MINISTEY OF ENVIRONAENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Dielhi, the 26th Febmary, 2026

5.0 103 4(E)— In exercize of the powers confermed by sub secoon (1) and (3 ) of secoon 3 of the Environment
(Protecdon) Act, 15984 (29 of 1084) (heremafter referred to as the said Act), the Cenmsl Government harsby consumies
the Goa Cozstal Zone Management Authority (hereinafier referred to 835 the Authoriny) consistmg of the following
members specified in column (1) of the Table below, for a peried of three vears with effect from the date of publication
of this Order in the Official Gazatis, namely:-

TAELE

Serial Member Dresignation
Number
(i3] {2} 3]

1- Secretary, (EnviTomment), Chairperson, & afficio;
Govermment of Goa,
Panaji Goa
2. Principal Chief Conservator of Forest, MMember. ex officio;
Dieparment of Forest,
Panaji, Goa
Drirector, Member, ex gfffcio;
Directorate of Panchayats,
Panaji, Goa
4 Diizecior, Member, ax offfcie)
Drirectorate of Tounsm,
Panaji. Goa
Direcsor, Member, ex qfffcre;
Directorate of Indusmies, Trade and Commearce,
Panaji, Goa
. Chief Engineer, Member, ex offfcio;
Water Blesgurces Deparment,
Panaji, Goa
7. Director, Member, ox afffcio;
Dhrectorate of Senlement and Land Fecords.
Panaji, Goa
8 Director, Member, ¢x afffcio;
Dieparment of Urkran Development.
Panaji, Goa
g Dritector, Member, ex gfffcia;
Directorate of Fisheries Deparoment,
Panaji, Goa
Member Sacretary, Goz State Pollution Contrel Board Salizao, Goa. Member, ex offfcie.
11. Dir. Sushant Suresh Maik, Expert MMembes;
Principzl Scientst Council of Scientfific and Industrisl Eessarch
Matdonal Institure of Ocesnosraphy Dona Panlz, Goa.
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12 Shri Sandip Chodnskar, Expert Membes;
Chief Engineer. {Buildings), WD, Hno. 338, Vikas nagar, Carambolim,
Foa

i3 Shr Ganesh Velip, Ex-Executive Engzinesr, Public Works Deparoment, | Expert Member;
residence of 4707, Padmanarayan Estate, Mear Jwotsm Muoth Gogal

Margao, Goa
14 Shri. Satyesh Kakodkar, Expert Membes:
Assistant Professor. Don Bosco College of Engmesring, Fatorda, Margao,
Goa.
15 Arammyas Eovironment Fesearch Organissfion, MNon- Governmental | Member, Moo -govemment
Orzmnization (MN&E0), Goa, represented by its Founder Smt Harshada | Organisation:
Sztchidanand Gauns.
AFRO-CEC, Clo Mahamayva Vachanalaya, Goonksrwada Mayem, Goa-
F03304
16. Dhizector and Ex- Officio Joint Secretary (Eoviromment & Climate Member- Secretary,

Change), Department of Environment & Climate Change Panaji Goa. o qffficio.

The Headgnarier of the Authority shall be at Panan, Goa
The guoram for the meeting of the Authority shall be one- thivd of the total nmvbher of ifs Membars.

A Wember, other then Member, ¢ gfficie, shall be paid allowsmcss as per the terms and conditions decided by

the Central Govemrment.

5. In grder to aveld amy conflict of inrerest, the Membars shall recuse themsalves fom the mesting of the Anthonity,

in the process of appraizal of any project, for which they have rendered consultancy senvice,

4 The Authorify shall ake following measures fior protecting and improving the guality of the coastal environment

and preventing, abating and controlling environmental polludon m the Coastal Begulstion Zone aress m the State of

Goa, namely: -

(1) examine proposals received from the project proponent for approval of project proposal, in accordance
with the approved Coastal Zone Management Plan and within the requirements of the notification of
the Governreent of Indiz in the Ministry of Environment Forest and Climate Change Published vide
mumber 5.0.1%E), dsted the fith Jaouary, 2011 (heremafter refammed to 3s the said notification), snd
maks recommendation for approval of such project to the concemed suthoricy, as specified m the zaid
nofifcation within a period of sioety days Tom the date of receipt of application;

(it} regalste all developmentsl actvimes in the Coastal Fegulsbion fene areas as specified n the said
nofifcation;

(11} enforce and monitor the implementation of provisions of the said notification;

{iv] issoe directions under section 5 of the said Act as specified m the nofification of the Govermment of
India, momber 5.0 4650E), dated the 30 September, 2022

{v) exercize powers under secton 10 of the said act:

{vi) make 3 complaint under section 19 of the waid Acr;

{vi) examine the proposals received from the State Govermment for changes or modiSicanons i the
classificetion of Coastal Repulagon Zons areas and i the Coastal Zone Management Plan and mske
specific recommpendations thereon to the MNatonal Coastal Zone Management Authoniy under the
said motification; and

{voi} imguire snd review cases of failore of compliance or commaventon of the said Act or miles made
thereunder or the said notificaton. sug-mare of oo the basis of a complaint made by aoy person
before it

T The Anthonity shall for the purpeses of maintaining Tansparency in it fncnoning, creste 3 dedicated website
and post the information relsting to it ncoons, incloding the agenda m its mesting, minates of the mesting, decision
taken in the mesdng, recommendstion for maners on Silure of complisnce or conmavention of the said nodScadon and
acion taken on such failore or conmavention and cowurt matters inclnding the orders of the court, and the approved
Coastal Zone Management Plan of the Governmment of (Goa.

8 The Authority shall furnish report of ity activities at lsast once in six months to the MNatonsl Coastal Zone
Management Authorine
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[F. Mo. 12-6/2005-14 1]
TANVI GARG. F. Secy.
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